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Shri R,JF, Tiwari for the applicant,
KmS, Srivastava for the respondents. Heard, on
the point of ladmissicn, Learned counsel for the
applicant codld not mention before us®any rule
under which {he respondents tﬁ%:%é&iéé;%o revaluate
or re-examing the copies of the departmental exam.
. held for recguitment to the post of Postmad®ery in
which the apglicant appeared and failed. He has
the grievancg that third paper of the test was not
properly valuated and examined.
Che resylt has already been declared
and by consequential relief to the applicant, if he
gets, égiigigééféétho tgéﬁﬁwho have been declared
successful but they have not been arrayed as party
in sekthey.flk Under the circumstances, we find that
in the absencle of any ¥ule in this regard and for
non-joinder of tggZSZr ies, the V«.A. is not fit to
be admitted fjor hearing, which is dismissed in limine.
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